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4, 

5 

6. 

IN THE HON'BLE CoURT FOR THE STATES OF PUNJAB AND HARYANA AT CHANDIGARH 
1 

CWP NO. 
OF PARTIES Aamin, 0ged about 91 vears, son ot Jom Khan, resident 

MEMO 
Of Madhi, District Nuh (Mewall (Aodhar No. 3501 0337 8354) (M. No.9671324716) 

2. Mustak, aged obout 46 veors, son of Noor Mohammad, resident of Madhi, Nagina, Di_trict Nuh (Mewat) (Aadhar No, 4050 8296 2813) (M. No.9671324716) 

Rug4OF 2023 

3. Aarif, aged about 60 Years. son of lyas, resident of Madhi, Nagina, Districi Nuh IMewat) (Aadhar No. 2323 0859 0272) (M. No.9671324716) 4. Saddik, aged about 59 years, son of Jom Khan, resident of Madhi, Nagina, District Nuh (Mewat) (Aadhar No. 5825 5647 0079) (M. No.9671324716) 

Versus 
State of Haryana through ils Additional Chief Secretary. 
Government of Haryara, Bepartment of Urban Local 
Bodies, Civil Secretoriate Sectorl, Chandigarh 

..Petitioner 

Directorate, Urban Local Bodies, Haryorna, 
Secretariate Chandigarh. 
Deputy Commissioner, District Nuh (Mewat) 

Nuh 

Civi 

Sub Divisional Magistrate. (SDO-C) Ferozepur hirka 
District Nuh. 

Chairman, Haryona State Pollution Control Boad. C-]| 
Sector 6, Panchkula, Haryana 134109 

M/s Zareen foods Piivate Linited, Vilage Madhi Distict 
Nuh (Mewat) fnrougn ils Proprietlor.. 

7. Sarpanch Gram Panchayat Madhi Block Nagina District 

...Respondents 
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8. A-NavedAgro Foods Private Limited through its General 
Manager, situated ot Vilage NaiNanglaMandikhera. 

Tehsil Ferozepur Jhirka, district Nuh. 

9. Gitwako Private Limited. through its General Manager 
Village Potpad bass, PS Ferozepur Jhirka District Nuh. 

10. M/S united Private Compony through its Geneial 

Manager at village GhataShamshobad, PS FerOzepur 

Jhirka, Nuh. 

11. The Fair Export private Limited, through its General 

Manager situated village Satekpuri, PSPiñangwan. 

l. AYAgro Foods Private Limiled through its General 

Monager ot village Topkan, PS Sodar Nuh, District Nuh. 

CHANDIGARH 

06.02.2024 

Perdormg -respondents 

(MOHAMMAD ARSHAD) 
P/1613/2009 

PH NO. 223079 
ADVOCATE 

COUNSEL FOR THE PETITIONERS 
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IN THE HON'BLE HIGH COURT FOR THE STATES OF 

PUNJAB AND HARYANA AT CHANDIGARH 

CWP No. 

MEMO OF PARTIES 

Naushad Khan @ Shaad aged 24 years son of Usman Khan 

Resident of Village Ahmedbass Ferozepur Jhirka, Post and 

Tehsil Ferozepur Jhirka Distt Nuh Mewat -122104. Aadhar 

No. 9769 5225 6666 Mobile No.9350498876. 

Versus 

of 2026 

1. State of Haryana through its additional Chief Secretary, 

Department of Urban Local Bodies, Govt. of Haryana, 

Haryana Civil Secretariat Sector-1, Chandigarh. 

3. Deputy Comnmissioner, Distt Nuh Mewat. 

2. Directorate, Urban Local Bodies, Haryana, Civil 

Secretariat Chandigarh. 

4. SDM Ferozepur Jhirka, Distt Nuh Mewat. 

Nuh. 

Petitioner 

5. Chairman/ Secretary Haryana State Pollution Control 

Board, 11, Sector-6, Panchkula Haryana-134109. 

6. Sub Divisional Enginer Public Health Engineering 

Department Sub Division Ferozepur Jhirka Distt Nuh. 

7. Secretary Municipal Committee Ferozepur Jhirka Distt 

48 
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8. M/s Gitwako Farms Pvt. Ltd. Through its General 
Manager located in record at Ch. Sardar Mohammad Road 

Ahmedbass, Chak Rangala Patpadbass, PS, PO and Tehsil 
Ferozepur Jhirka Distt Nuh. 

9. Sarpanch Village Chak Rangala Patpadbass PS Ferozepur 
Jhirka. 

Chandigarh 

Dated: 18.12,2024 

Respondents 

SARFARAJ ANJUM MOR 

(PH-1080/2020) 

NOR-226898 

Counsel for the petitioner 
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2025:PHHC:034342-DB 

CWP-3484-2024 & conected matters 

IN THE HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH 

Aamin and others 

1. Civil Writ Petition No. 3484 of 2024 

State of Haryana and others 

Shareef 

versus 

2. Civil Writ Petition No. 32981 of 2024 

State of Haryana and others 

Naushad Khan 

Neutral Citation No:=2025:PHHC:034342-DB 

Versus 

Present : 

3. Civil Writ Petition No. 96-2025 

Versus 

State of Haryana and others 

Date of Decision: 11.03.2025 

Aunexno-R 

..Petitioners 

Mr. Yagsimant Attri, Advocate for 

...Respondents 

....Petitioner 

..Respondents. 

CORAM: HON'BLE MR. JUSTICE SHEEL NAGU, CHIEF JUSTICE 
HON'BLE MR. JUSTICE SUMEET GOEL, JUDGE 

1 of 3 

....Petitioner 

...Respondents. 

Ms. Malkit Kaur, Advocate, for the petitioner in 
CWP-3484-2024 and CWP-32981-2024. 

Mr. Sarfaraj Anjum Mor, Advocate, for the petitioner in 
CWP-96-2025. 

Mr. Deepak Balyan, Addl. Advocate General, Haryana. 

Mr. Khusagra Mahajan, Advocate, for respondent No.6 in 
CWP-3484-2024. 

*** Downlnadod on. 22.03.205 12-26:23 . 
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SHEEL NAGU, CHIEF JUSTICE (Ora) 

2 

Neutral Citation No:=2025:PHHC:034342-D8 

the common questions of law and facts are involved therein. 

CWP-3484-2024 & connected motters 

The petitioners, who are residents of villages Madhi and 

Ahmedbass, District Nuh (Mewat), have filed these petitions primarily 

aggrieved by grant of consent to establish as well as to opeate in favour of 

private respondents by the Haryana Pollution Control Board. 

4. 

By way of this order, all these three petitions are disposed of as 

3 The contention of learned counsel for the petitioners while taking 

the aforesaid consent(s) to establish as well as to operate is that the terms and 

conditions under which the aforesaid consent(s) were granted have not been 

complied with in toto by the private respondens. 

After hearing learned counsel for the rival parties and going 

through the relevant record, this Court is of the considered view that the nature 

of pollution is essentially relating to water, which is governed by the Water 
(Prevention and Control of Pollution) Act, 1974 (for short the Act'). 

5. The power of grant consent to operate is vested with the Haryana 

Pollution Control Board under Sections 25, 26 and 27 of the Act. There is a 

further remedy of filing an appeal before the State Government against such 

orders passed under Sections 25 and 26 of the Act. Another further remedy to 

the National Green Tribunal (NGT) is also provided against the directions 

passed by the Central Government as well as by the Board under Section 33-B 

of the Act of 1974. 

6 Thus, the petitioners, who are aggrieved by grant of consent(s) to 

establish as well as to operate, which are issued under Sections 25 and 26 of 

the Act of 1974, have statutory alternative remedy of fling appeal before the 

State Government which has not been availed and instead petitioners have 

directly approached this Court. 

* Dowwnloadod on 
2 of 3 
D2.03.D025 12-26.22 . 

5/ 
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7. Since there is a specialized Tribunal to deal with the 

environmental matter i.e. National Green Tribunal with its Benches in 

diferent States, this Court declines interference on-merits and relegates all the 

petitioners to avail their remedies before the State Government and thereafter 

before the National Green Tribunal in accordance with the provisions of the 

Act of 1974. 

9 

CWP-3484-2024 & connected matters 

8. It is observed that if any appeal under Sections 25 and 26 of the 

Act of 1974 is filed before the State Government within a period of thity days 

from today by the petitioners, the same shall be entertained and decided 

on-merits as expeditiously as possible by the competent authority without 

being dismissed on the ground of limitation alone. 

10. 

Neutral Citation No:=2025:PHHC:034342-DB 

11.03.2025 
ravinder 

With these observations, all the petitions stand disposed of. 

A copy of this order be placed in the connected files. 

Whhersnkighsnad 
Whherrepathe 

3 of 3 

WesNo 
YesNo 

*** Downlnaded on- 2-03-2025 12:3623 * 

(SHEEL NAGU) 
CHIEF JUSTICE 

(SUMEET GOEL) 
JUDGE 
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Item No. 14 

M. Mubeen 

State of Haryana & Ors. 

CORAM: 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Date of hearing: 15.07.2024 

Applicant: 

Original Application No. 738/2023 

1 

Versus 

Mr. Mohd. Shahid Advocate for Applicant 

Mr. Manish Yadav, AEE, HSPCB 

Awmeuo -R 

HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON'BLE DR. A, SENTHIL VEL, EXPERT MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Mr. Gaurav Agarwal, Adv. for R -7 

Court No. 1 

Respondent: Mr. Rahul Khurana, Advocate for Respondents No. 1, 2, 5 & HSPCB with 

ORDER 

Applicant 

Respondent(s) 

In this original application, the applicant has made allegation 

against the respondent no. 7-M/s AOV Agro Foods Pvt. Ltd. which is having 

a meat production/processing unit at Khasra No. 20-21-22, Village 

Tapkan, Tehsil Nuh, District Mewat, Haryana. The allegation was that the 

Project Proponent was unauthorizedly and illegally operating the 

processing unit violating the norms. It was also the allegation of the 

applicant that respondent no. 7 had not developed Sewage Treatment Plant 

and sewage was released in open causing water and air pollution. Applicant 

had also alleged that respondent no. 7 had not developed proper 

management of solid waste which was causing emission of poisonous gases 

and resulting in air pollution. It was also alleged that respondent no. 7 was 

releasing the blood and water of the animals coming out of the meat factory 

in the open field in the village effecting the crop of the agriculturalist and 

that the foul smell was emitting from the unit. The allegation of the 

53 1 
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applicant was that the pollution being caused by respondent no. 7 unit was 

resulting in health hazard to the local residents. 

2. The Tribunal considering the grievance of the applicant On 

19.12.2023 while issuing notice to the respondent had formed a joint 

Committee to verify the factual position and suggest appropriate remedial 

action with the direction to the Committee to undertake visit to the site, 

look into the grievance of the applicant, associate the applicant and 

representative of the concerned project proponent, verify the factual 

position and submit appropriate remedial action. 

3. In terms of the direction of the Tribunal, the joint Committee had 

initially submitted the interim action taken report on 05.03.2024. The 

finding of the joint Committee in respect of the allegation of the applicant 

was as under: 

Sr. 
1. 

2. 

3 

4 

5. 

6 

7. 

8 

9. 

Particulars 
CTE& CTO status from 
HSPCB 

Status regarding 
clearance from Forest 
Department 

Status regarding the Clearance issued by the concerned Deputy 
Aravali Clearance Commissioner vide No. 10010 dated 08.09.2014 
Status regarding Clearance issued from Senior Town Planner. 
clearance from DTP Faridabad vide No. 738 dated 13.02.2013. 

NOC/ Permission from 
APEDA 

Status regarding 
clearance from FSSAI 

Raw materials 

Products 
products 

and 

Details 

By 

Unit has obtained CTE vide No. 
HSPCB/ Consent/28171 14GUNOCTE1319495 dated 

14.10.2014 and latest CTO vide No. 

HSPCB/Consent/:3 13103721GSMWCTO 1134 934 

Clearance issued vide No. 530-33 dated 05.09.2023 

Unit has obtained NOC from APEDA vide No. 186, 
valid from 14 10.2022 to 30.11.2025. 

Unit has obtained FSSAI licence under FSS Act 2006 
for Goat and Sheep vide No. 1001506400755 valid 
upto 20. 12.2026 and for Poultry birds-chicken vide 
No. 100160640009 10 valid upto 26.09.2026. 

1. Sheep and Goats = 4000 Number/ Day 

2. Chickens 32000 Numbers/ Day 

1. Sheep and Goat meat = 45 MTD 

2. Chicken meat = 45 MTD 
3. Ready to eat meat = 10 MTD 

Freshwater Source & 03 borewells of 12 HP each provided with flow meters 
Consumption (KLD) for fresh water. 

Obtained NOC from Haryana Water Resource 
Authority for 304 m3/day, which was valid upto 

2 

valid upto 05.08.2021 
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10 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

4 

Consented Waste water 
discharge (KLD) 

Mode of Treated trade 
effluent disposal 

Mode of Domestic 
effluent disposal 
Facility & Mode of 
disposal/treatment of 
Sludge from ETP 

Source of Air Pollution, 
details of fuel and 
status of APCDs 

Status of Solid Waste 
Management 

Status of Odour 
Control Measures 

Status of disposal of 
Hazardous waste, ie 
used ol from DG set 

05.07.2023 and further applied for renewal vide 
Application No. HWRA/IND/R/ 2023/820. 
The details of raw water consumption as per records 
maintained by the unit are as given as 304 m²/ Day 

Trade effluent= 660 KLD 
Domestic effluent = 8 KLD 

Unit has installed ETP of 750 KLD for treatment 
of trade effluent generated from the process. 
The treated effluent is being used in washing of floor 
within the unit premises, gardening area and 

irigation in area approx 1.5 Acres with Kanal 
Technology 
Domestic effluent is being disposed of in 
Septic Tank with Soak Pit 
ETP sludge is being used for making 
Briquettes at site. 

Two no.ss of boilers 5 TPH and 1.5 TPH capacity are 
installed in the unit. 
Biomass Briquette is being used as Fuel in the boilers 
Details of APCD: 
5 TPH = Cyclone dust collector and Wet scrubber 
1.5 TPH = Cyclone dust collector 

No adequate provisions made for proper collection, 
segregation & disposal of bio degradable and non bio 
degradable solid waste from the unit and workers 
residential quarters. 

Unit has provided Bio filter to suppress odour from 
the Rendering plant, provided I no of spray gun for 
control of odour within the prermises. However, stll 
mild odour was observed on the backside and near 
Gate-6 of the unit. 

Unit has made agreement with the of authorized 
waste oil recycler ie. M/s Indian Petrochemicals, 
Village- Sikri, Ballabhgarh, waste, Le used 
Faridabad for the disposal of hazardous oil from DG 
set waste i.e used/waste oil from DG set. 

Thereafter, the joint Committee has submitted the final report dated 

19.06.2024. A perusal of the said report reveals that in respect of the six 

violations/deficiencies which were noted during the inspection of 

05.02.2024, a show cause notice for closure and imposition of EC was 

issued by the HSPCB on 09.02.2024 to which the reply was submitted by 

respondent no. 7 on 05.03.2024 and after verification, the reply was not 

found to be satisfactory in respect of point nos. 1,2,3 and 6. After 

considering the reply, the speaking order dated 2 1.03.2024 was passed by 

55 
3 
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the RO, HSPCB finding the response to be non-satisfactory and suggesting 

further action. 

5 Thereafter, re-inspection of the unit was done on 14.05.2024 by the 

Committee and the Committee has found the unit to be compliant. The 

relevant extract of the report of the joint Commíttee dated 19.06.2024 is as 

under: 

"2. 

2. 

4 

During inspection, samples of effuent collected from Inlet of 
ETP, Point after clarification& before fütration, Outlet of ETP, 
effluent lying in irrigated feld at Site 1 and Site 2. As per the 
results of Analysis report No. 2028 dated 12.02.2024, the 
parameters were found within the prescribed limits. Copy of 
Analysis Report is attached as Annexure- B. 

Observations/deficiencies found by the Joint Committee 
�urlng the inspection on 05.02.2024: 

(üi) 

Sr. No. Observations/deficiencies 

(iw) 

(u) 

bu 

Unit has not made proper arrangement for solid waste as 
same was found ying on ground at site 

Unit has not provided STP for domestic effuent generated 
from the industry premises and residential quarters for 
workers. Septic tanks are provided but no proper detaiüs 
regarding final disposal submitted. 

(ü) 

Unit has not provided adequate Air pollution control device on 
1.5 TPH Boiler 

Unit has not provided flow meters on wet scrubber 
installed on 5 TPH Boiler 

(vi) Mild smell was observed backside and Gate 6 of the unit. 

Water sprinkling was not observed at Bio-filter during 
inspection 

Thereafter, Show cause notice for Closure and imposition of 
Environmental Compensation has been issued to the unit, 

Regional Office Nuh vide letter No. 
HSPCB/NUH/ 2023/ 1576-77 dated 19.02.2024 for the 

deficiencies observed at site. 

The unit has submitted its reply on 05.03.2024 in Regional 
Office Nuh mentioning that 

Unit has provided separate collection centre for solid 
waste collection of biodegradable waste and non 
biodegradable waste. 

The puchase order of STP has been placed. STP 
fabrication work is completed and under installation at 
site and side by side stabilization is started. 

4 

56 
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5. 

6. 

7. 

9. 

(iw) 

(vi) 

(ü) 

Unit has provided common wet scrubber and common 
stack on both the boilers i,e 1.5 TPH and 5 TPH, 
provided with porthole, platform (sampling facility) at 
site but no photographs provided. 

(üi) 

Flow meter has been provided on the wet scrubber. 

After verification of reply, it was found that, the reply 
submitted by the unit on deficiencies mentioned at (i), (i), 
(ii) & (vi) were found non satisfactory. Accordingly, closure 
was recommended to the Competent Authority through 
HROCMMS Portal vide No. 

HSPCB/NUH/ 2024/RO/INS/63001445AUTVVCR0O1 dated 
22.03.2024 along with speaking orders passed vide No. 
HSPCB/NUH/2023/ 1807-08 dated 21.03.2024 Copy of 
Speaking Order dated 21.03.2024 passed by the Regional 
Office, Nuh Region is enclosed herewith as Annexure- C. 

(w) 

Water sprinkler has been installed on Bio-filter. 

Thereafter, against non-satisfactory compliance mentioned in 
speaking Order dated 21.03.2024, unit has again submitted its 
reply on 28.03.2023, mentioning that: 

Unit has installed perfumed defogger at different places 
to suppress the odour but no photographs provided. 

Unit has provided dedicated separate collection centre for 
solid waste at site and bio-decomposer has been 
provided. 
STP on MBBR technology has been installed for capacity 
45 KLD at site. 

Unit has submitted the photographs of comnon stack 
and wet scrubber. 

Unit has installed 9 numbers of fogger system at site for 
control of odour issue. 

After receipt of reply, the case was recommended for 
permission for re-inspection as per policy vide letter No. 
HSPCB/NUH/ 2023/ 1 83 1 dated 29.03.2024. The 

Competent Authority has granted the permission for re 
inspection for verification of compliance submitted by the 
unit. 

The unit was re-inspected on 14.05.2024 by the committee 
consisting of Sh. Vishal (HCS), SDM Nuh, Vipin Kumar, 
Regional Oficer Nuh and Manish Yadau, AEE, Nuh. 
During inspection, the following observations were found 
at site: 

Unit has installed STP at site, found operational, samples 
of inlet and outlet of STP was collected. 

Unit has provided common stack, common wet 
scrubber on both the boilers, i.e. 1.5 TPH and 5 TPH 
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6. 

7. 

(üi) Unit has provided two numbers of mist sprayer inside the Rendering plant and other five foggers were installed at different locations, provided adequate sprinkling system on bio-filter to control odour issue. 
No odour was observed at site during visit anywhere inside or outside the premises. 

(w) 

(u) 

8. 

(v) 

with adequate sampling facility. The air emission sample was collected at site. 

(vü) 

The unit has provided dedicated separate collection centre for solid waste at site and bio-decomposer for 
biodegradable uwaste. No solid waste was found 
scattered anywhere within &% adjacent to the 
premises of the unit. 

The samples from inlet and outlet of ETP, final 
discharge point at irrigation site (canna) technology) & fish pond was also collected. 

Learned Counsel for the applicant submits that so far as the current 

status is concerned, the respondent no. 7 has been found to be compliant. 

therefore, no case for taking action for current period is made out but so 

far as the past status is concerned, the respondent no. 7 was found to be 

non-compliant with the norms, therefore, action is required to be taken. 

Unit has provided trench cannal technology at 1.5 
acres, fish pond in 2 acres, cultivated/farming area 2 
acres and other gardening area approx l acre for utilization of treated water from ETP & STP. 

Unit has provided Online monitoring devices at outlet 
of ETP and stack attached to boilers & data is being 
transmnitted on the servers of CPCB and HSPCB. " 

So far as the respondent-HSPCB is concerned, the submission of the 
Counsel for the HSPCB is that the action has already been initiated for the 

past non-compliance. 

We find that the RO, HSPCB, Nuh had already issued the show cause 

notice dated 19.02.2024 for closure, prosecution and imposition of EC. The 

reply to the said show cause notice was filed by respondent no. 7 on 

29.02.2024. It appears that thereafter, no action was taken in furtherance 

to the proceedings initiated by show cause notice. Learned Counsel for 

6 
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HSPCB submits that now a due opportunity of hearing will be given to 

respondent no. 7 and final order in pursuance to the show cause notice 

especially in respect of the imposition of EC will be passed. 

9. It is not disputed that the land is available with the respondent no. 

7 and additional plantation can also be done. Therefore, while passing the 

final order, this aspect will be duly kept in mind by the HSPCB. 

Hence, we dispose of the OA directing the respondent-HSPCB to 

conclude the proceedings and pass final order in pursuance to the show 

cause notice dated 19.02.2024 by giving due opportunity of hearing to 

respondent no. 7 within three months from today. Though the unit has 

been found to be compliant today, but it is required to be regularly 

monitored by the respondent-HSPCB to ensure that the unit does not 

violate and to take immediate prompt action if any violation is found. 

10. 

11. OA is accordingly, disposed of. 

July 15, 2024 
Original Application No. 738/2023 
SN 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

Dr. Afroz Ahmad, EM 
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